IN THE CENTRAL ADMINISTRAT IVE TRIBWAL,JAIPUR BENCH,JAIPUR.
DATE OF ORDER: 28.1 02000

CP 23/98 (0Oa 113/92)
M.L.GCupta s/0 Shri G.L.Gupta r/o 7,Railway Society Colony, Kota.

«oe Petitioner
V/sS .

1. shri v.D.Gupta,General Manager,Western Railway, Churchgate,
Mumba 1 . '

2. Shri M.S.Ekhote,chief Engineer (E), C/0 General Manager,
Western Railway, Churchgate, Mumbai.

3. Shri L.kR.Thapar,Divisicnal Ra ilway Mana3cer,Western Railway,
Kota . A

.+ s Respondents
CORA M:

HON ‘BLE MR .S .K.AGARWAL, JUDICIAL MEMEER
HON 'BIJE IVR nN oP .NAWAN II ADM.I\‘CIEI\GBER

For thePet it ioner ee. Mr.s.p.Mathur
For the Respondents e Mr.U.D.Sharma
ORDE R

(PER HON 'BIE MR XX S .K.AGARWAL,JUDL.MEMBER)

This Contempt Pet it ion has arisen out of an order dated
21+11.97 passed in QA 113 /92 M.L.Gupta v. Union of Indima & Ors.

2 It is stated by the learned counsel for the petitioner in
the Contempt Pet it ion that the opposite party has deliberately
and willfully disobeyed the directions of this Tribunal.
Therefore, prayer has leen mi3de to init iate contempt proceedings
against the opposite party.

3. Reply to show-cause was filed. 1In the reply it has been
méde clear that the respondert = had considered the case of the
pet it ioner in accordance with thé direct ions of this Tribunal
and have given promotions on officiating basis to the post of
IW Grade-1I in the pay scale of Rs.335=485 from 14.2.1969 to
24.2.1970 and thereafter to the post of I0OF Grade-I in the pay
scale of Rs.450-575 from 25.2.1970 with all consequential
benefits includinc the payment of arrears arising out thereof
vide order No.E/E/839/2 vVol.6 (Loose) dated 14.12.99. Copy of
the same has anne®ed as Annexure R=1 vith the reply.

4. The learned counsdl for the pet it ioner submits that the
arrears have not been paid to the petitioner so far. The learn
counsel for the cpposite party submits that the payment of
arrears will be made to the prk#d pet it ioner shortly.
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5 In view of  the order passed and the submissions made
by the dppos ite «party that arrears will be paid to® the

pet it ioner shortly, we feel that there is no deliberate or
wilful disobedience on the par{: of the opposite party. We,
therefore, dismiss this Contempt Pet it ion and not iceé issued

against the opposite party are hereby discharged.

(N .P NAWANT) s K BECATFAL)
MEMBER (A) : - MEMBER (J)




